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Press release

Many TV and print media outlets in Karnataka have reported on the notices issued by

the Commercial Tax Department to small traders. The Commercial Tax Department has provided the

following information regarding this.

The Goods and Services Tax Act has come into force across the country from
July 1, 2017. Under Section 22 of the Act, if the aggregate turnover of a supplier of goods
exceeds Rs 40 lakh in a financial year or if the aggregate turnover of a supplier of
services exceeds Rs 20 lakh in a financial year, it is mandatory to get GST registration.

This aggregate turnover includes exempted & Taxable goods and services. But the tax

liability is applicable only to Taxable goods & services. The tax liability is determined

according to the goods sold. (For example, there is no tax on the sale of bread. There is a

tax liability of 5% on snacks).

The Commercial Taxes Department has collected the details of the money

received by traders through Unified Payments (UPI) from various UPI service
providers from 2021-22 to 2024-25. Traders receive money not only through UPI but

also in cash and other modes. Therefore, the annual turnover of traders who have received

money more than Rs 40 lakh through UPI is still significantly higher. After

verifying the said information, notices have been issued to traders who have received
money more than Rs 40 lakh and have not registered and paid tax under the Goods and

Services Tax Act - 2017. In response to these notices, the traders have to provide details of the

goods and services they have sold and pay the correct tax.

Such traders will have to get registered immediately. Small traders with an annual
turnover of less than Rs 1.5 crore can opt for the compromise tax and henceforth
pay 1% tax.

Information on the Goods and Services Tax Act is available on the department's website.

Available at https://gst.kar.nic.in/.

Additional Commissioner of Commercial Taxes
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